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TI{E KERALA LABOUR WELFARE FI,]ND
(AMENDMENT) BIIL.zO2I

A

BILL
frrther to amend rhe Kerala labour Welfue Fund Act, Ig7J.

Preanble.-Wtwse,s, it is expedient further to anend the Kerata
Iabour Welfare Fund, Ac! 1975 (11 of 1977) for the purposes hercinafr€r
aPPeanng;

BE it enacted in the Seventy First year of rhe Republic of Iadia as followe:__

L Shott title and commcnccmenr.{1) This Act may be called the Kcrata
I-abour Welfare Fund (AmendmeDt) Act, 2021.

(2) It shal be deerned !o haye bome hto force on the l@ day of
Janury,2O20.

2. Amendment of section,l5*{n the Kerala Labour Weuare Fund Act" l9Z5
(ll at 1977) (herei.nafter ref€ned to as the principal Acr) in sub-sectiotr (l) of
s€ction 15.-

(i) for the words "four rupec", the words ..forty five rupeas" shall be
substihrted:

(ii) for the words "eigbt rupees", the words "fony {ive ruirees,, shall be
substituted.

3. Repeal and saving.{l) The Kcrala l,abour Welfare Fund (Amendment)

frinance, 2O2O (67 of 2O20) is hereby repcaled.

(2) Notwithstarding such repeal, aaything done or deemed to have be€n
done or any action taken or deemed to have been under the principal Act as

amended by rhe said Hinance shall be deemed tro have b€en done or takenlnder
the principal Act as amended by this Act.

1832021.
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STATEMEM OF OBJECTS AND REASONS

Sub-section (r) of section 15 of the Kerala Labour welfare Fund Act, 1975
Provides that every employee shall contibutc four rupee per half.year to the Fund
andevery employer shall in.respcct of.each such employee cont ibut" 

"lght 
rup"""

per half ye3r !o rhe Fud.

At present the income of the Fund is too insufficient. In order to enhanc€ tbefinancial resourcc of the Boar4 the Government have decided to enhance thecontritution paid by the employee to forty five rupees, from four rupees and

lontribution naid by the employer from eight rupees to forty five rupees. Hencc itis decided to bring suitable amendment to the Act.

As the I.egislative Assembry of lhe state of Kerara was not in session andthe above said proposal had to be given effect !o imm€diately, the Kerala LabourWelfarc Fund (Amendment) Ordinancc, 2020 *r" p_mulgut"d by the Govcrnor
:f Kenla on thc l@ day of January, 2020 and the same was published asfriancc No. 8 of 2O2O in thc Kcrata Gazette fxrraorUin* *. U, **
166 day of January, 2020.

- 
A".r Wrcres, a Bill to reptace the said Ordinance by an Act of thc StatcIlgislahrc was publisbed as Bill No, 24g of the fourt""ntt f"rut" frgirt"U""Assemblt the same could not be inboduced in, and passed Uy, ,fr" *g.latir"Assembly of the State of Kerala, during its ."s.ion i"hi"h 

"orn_"n""A 
on tt 

"29 day of January, 2020 and ended on the l2S day of Febru *r, iiio,
A,o WnsREAs, in order to keep alive the provisions of the sai<t Orjdinance,the Kerala Labour Welfare Fund (Amendment) Ordinance, 2020 was promulgat€dby thc Govemor of Kerata on the l7n oay or reUrarla i;;;" samc waspublished as Ordinance No. 1l of 2020 in rhe *#" O"r-* Lo_*n*No. 540 darrd 186 day of February, 2020;

, . .^* WxsREAs, a Bill to replsce die said Ordinalce by an Act of StateLegislatrrc could not be inEoduc€d in, and passed by the tegiSaJe assembty ofthe Statc of Kerala, during its session whicli. iominea"* * in" l. 0", of 
"r.0,

2020 and cnded on the l3r day of March, 2020:
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ANo Wrss s, in ordcr ti. keep alivc the pmvisions of the caid Orrdinance,

the Kcrala Labour Welfare Fund q.Amendment) minsncc, 2020 was pmmulgatcd
by the Govemor of Kerala on the .jlt' day of March, 2020 and the eame was
published as Ordinance No. 25 of :t020 in tll€ Kerala Gazette cxtraordinary
No. 1013 dated 3lr.day of March, 2020:

AND WrmE$, a Bill to rcplace drc sai6' fr.inancc by m Act of the Stire
kgislahre could not be innoduccd in, and passe.'l bI the l,egislativc Assembty of
thc Starc of Keral4 during its session which convsld on the 24'r day of August,
2020;

' AND Wrc*eAs, in order to keop alive the provisions of tlr said fuiuance,.
thc Kerala Labour Welfarc Fhnd (Amendurent) Ordinaocc, 20r2C was promulgat€d

by the Goveinbr of Kerala on tln 26 day of September, 2020 and r)ls sa66 g,a.s

published as Ordinance No. 67 of 2020 in the Kcrala Gazettc cxtr-aordinar.y
No. 2223 datcd 29th day of Sepr€mber, 2020;

Tbe Bill seeks to replace Ordinance No. 67 of 2020\ by an Act of the Strtc
Irgislaarc.

FINANCIAL MEMORANDI,JM

The Bill, if enaeted and brought into opcration, would not involve anv
additional expcnditur€ fiom tbe Consolidated Fund of thc State.

T. P. RAMAKRISHNAN.
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EXTRACT FROM TIIE KERALA LABOTIR WELFARE
FI.JND, ACT, 1975 (rrOF 1977)

:3r* t||

15. Contribution to tlre ntnd by cmployes and employets-(l) Every
employee shall contributc four rupee per half year to tbe Fund and cvery employer
shatl in r€spect of each such employec contribute eight rupees per half yesr to the
Fund

(2) Every employer shall pay to the Fund both the enployet's
contibution and the employeeb conElbution before the 1$ day of July and

15o tlay of January of every year.

(3) Notwithsanding anything contained in any orher law for the tirne
being in force, the employer shall be entided to r€cover from the employees the
employee's contribution by deduction ftom his wages or in such other manner as

may be presaibed, and such deduction shell [s de.red O be a dediction
authorised by or under the Payment of Wages Ac! 1935 (Central Act 4 of 1936).


